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‘Mir. Bpeaker: You want them to lay
Shri Nande's speech also?
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Shri . M. Banerjee: In this parti-
culay case, because Shri Subodh
Banerji hagy mentioned the name of
some party in hiy proposed speech, it
was disallowed by the Station Direc-
tor. We wanted to know under what
rule it was done. At the same time,
we wanted to know under what rule
Mr. Nanda, when he was the Home
Minister, was aliowed to make his
speech in which there wag a similar
remark to g particular political party,
the Left Communist Party, on the All
India Radio. Both these statements
should have beep laid on the Table of
the House so that we could have
judged whether Mr. Nanda was correct
or Mr, Subodh Banerji wag correct,

Bhrimati Nandini Satpathy: About
the ecode angd Mr. Nanda's speech on
the All India Radio, the hon. Minister
said that he would look into those'

he said that it would be laid on the
Table. About other things, he said
that he would look into them.

Shri C. K. Bhattacharyys (Raiganj):
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Mr. Bpeaker: They will look into
the legal aspect og it.

NomiricatioNs UNDER AIRCRAFT ACT

Tae Minister of Tourimm ang Civil
Aviation (Dr. Karan Singh): I beg to
lay on the Table 5 each of the
following Notifications under section
14-A of the Aircraft Act, 1934, to-
geither with Explanatory Note:—

(1) The Aircraft (Amendment)
Rules, 1967, published in Noti-
fication No. G.SR. 484 in
Gazette of India dated the
8th April, 1967,

(2) The Aircraft (8econd Amend-
ment) Rules, 1967, published
in Notification No. G.S.R. 511
in Gazette of India dated the
15th April, 18867,

(3) The Aircraft (Third Amend-
ment) Rules, 1967, published
in Notification No. G.S.R. 548
in Gazette of India dated the
22nd 1867, ([Placed in.
Library, See No. LT-457/67.]

Nortrication unpem Rice-Mnimve
InvusTRY (REGULATIONS) AC)

The Minister of State in the Minis-

try of Food, Communily
Development and (Sarl
Annasahib Shinde): (1) [ beg 1o re-
lay on the Table a copy of the Rice-
Milling Industry (Regulation and

Licensing) Amendment Rules, 1987,
published in Notification No. G.S.R.
167 in Gazette of India dated the 1lth-
February, 1867, under sub-section (4)
of section 22 of the Rice-Milling In-
dustry (Regulation) Act, 1058, [Plac-
ed in Library. See No. LT-128/87.)

(2) 1 beg to lay op tha Table—

(i) A copy of the Rice-Miling
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Licensing) Second Amend-
ment Rules, 1967, published in
Notification No. G.S.R. 785 in
Gazette of India dated the 20th
May, 1987, under sub-sectlon
(4) of section 22 of the Rice-
Milling Industry (Regulation)
Act, 1058, [Placed in Library.
See No LT-458/67.1

(ii) A copy each of thg following
Notificatlons, under sub-sec-
tion (8) of section 3 of the

Essential Commodities Act,
1958 —
(a) GS.R. 497 published in

Gazette of India dated the
S5th April, 1987, making cer-
tain amendment to Notifica-

tion No. G.B.R. 153 dateq the

1st February, 1967.

(b) GS.R. 499 published in
Gazeite of Indig dated the
10th April, 1867, rescinding
the West Benga) Essential

Commodities (Restrictions
on Movement) Control
Order, 1565.

(c) The Rajasthan Foodgrains
(Restrictions on  Border
Movement) Second Amend-
ment Order, 1967, published
in Notifieation No. GSR.
561 in Gazette of India dated
the 22ng April, 1967

(d) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Fourth Amend-
ment Order, 1967, published
in Notification No. G.SR.
582 in Gazstte of India
dated the 22nd April, 1967.

{(e) GSR 583 published iIn
Gazette of India dated the
22nd April, 1987, rescinding

the Gujarat Roller Mills
Mixed Atta (Price Control),
Order, 1966.

(f) The Inter-Zonal Whest and
Whest Products (Movement
Control) Thirg Amm
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Order, 1967, published In
Notification No, G.S.R. 887
in Gazette of [ndia dated the
18th April, 1967,

(g) The Delhli Specified Food
Articleg (Movement Con-
trol) Amendment Order, 1967
published in Notiflcation No.
GSR 868 in Gazeite of
India dated the 15th April,
1967.

(h) The Northern Inter-Zonal
Rice (Movement Control)
Order, 1967, publisheq in
Notification No. GS.R. 573
in Gazette of India dated the
18th April, 1967,

(i) GS.R. 574 published In
Gazette of India dateyg the
18th April, 1967, rescinding
the Northern Zone Paddy
(Restriction, of Export)
Order, 1958,

()) The Northern Inter-Zonal
Gram (Movement Control)
Order, 1967, publisheq in
Notification No. G.S.R. 575
in Gazette of Indig dated the
18th April, 1967.

(k) The Nomhern Inter-Zonal
Maize (Movement Con-
troly Order, 1867, published
in Nolificatlon No. G.S.R.
658 in Gazette of India
dated the 3rd May, 1007

() GSR 708 publisheg in
Gazette of India deted the
10th May, 1967, making
certain amendments to No-
tification No. G.SR. 1842
dated the 24th December,
1064,

(m) The Rajasthan I\:uuulu,
(Restrictions

Movement) ‘rh.ira M
ment Order, 1967, published
in Notification No. QAR
88 in Gazette of Indla
rmﬁium?mm
LT-450/91.] &
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(i§) A copy of the Annual Ac-
counts of the Animal Wellare
Board, Madras for the year
1906-66 along with the Audit
Report thereon. [Placed in
Library. See No. LT-460/67.]

Onoexrs UNDER Dxrimararion Comis-
ston Act

The Deputy Minister In the Minls-
iry of Law (Bhri D, R, Chavan): I beg
to lay on the Table—

(1) A copy each of the following
Orders of the Election Commission
under sub-section (2) of gection 11 of
the Delimitation Commission Act,
1082,

(1) Order No. 6C published in
Notification Nov. S.O0 147 in
Gazette of India dated the
11th Januady, 1967, making
certain amendments in the
Delimitation Commissjon's
Order No. 5 dated the 2nd

June, 1968, relating to the,

State of Bihar,

{1i) Order No 15A published in
Notification No. S.0O. 352 in
Gazette of India dated the
Z7th January, 1967, making
certain  corrections in the
Delimitation Commission's
Order No. 15 dated the 23rd
May, 1966, relating to the
State of Uttar Pradesh.

{iii) Order No. 5D published in
Notifieation No. 8.0. 420 in
Gazelite of India dated the 3lst
January, 1967, making certain
correctiong in the Delimita-
tion Commission’s Order No. 5
dated the Ind Jume, 1866, re-
isting to the State of Bihar.
[Placed in Library. See No.
LT-481/861.]

(3} A copy of the Delimitation of
? Constituencies
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o ¥ st
the Representa le
1950, [Placed in Library. See No.
LT-462/57.)

(3) A copy of the Registration of
Electors (Amendment) Rules, 1967,
published in Notification No, 8.0, 1127,
in Gazette of India dated the lst April,
1967, under sub-section (3) of section
28 of the Representation of the People
Act, 1950. [Placed in Library. See
No, LT-463/87.)

(4) A copy of the Conduct of Elec-
tlong (Amendment) Rules, 1967, pub-
lished in Notification No. S.0_ 1542 in
Gazelte of India dated the 25th April,
1967, under sub-section (3) of section
169 of the Representation of the Peo-
ple Act. 1951, [Placed in Library.
See No. LT-484/67.)

12.59) nrs.

! PETITION RE. SHIFTING OF VEHI-
CLE RESEARCH DEVELOPMENT
ESTABLISEMENT FROM
AHMEDNAGAR TO AVAD|

o i et (v e ):
e AEEa, ¥ afrwA Frod iz
e2feaffizc w1 wEmEmT & sred
g ¥ BN X apnw oy 8 awa
argdy TweW w1 v afewi #
W @ oF qifw dn wew g )

w=T AFIAN, 73 AfAwT w0, ..

Mr. Speaker: No speech please ..
{ Interruption)

The House stands adjourned for
lurwh to meet at 2 O' Clock

1% hrs.

The Lok Sabha then adjourned for
Lunch 81l Fourteen of the Clock




